
CENTRAL ADMINISTRATIVE TRIBUNAL 	V  
'GALORE BENCH 

V 	 V  

Second F1r, 
V 	 •• 	Commercial comp1ex., 

V 	Indiranagar, 
I 	

•• 
 

-tangalore-566 038. 

Date bFC75 
Aplicati6n N. 	 1947 of 1995. 

Ap1ic:nt(s) : Mr.M.Srihari Rao, 

V/s; 

Respondents 	: Mernber(Personne1),1,New Delhi, 
- 	 V 	 Central B.ard of-Excise & Customs, and others., 

To 	
0 

	

1. 	 Sri.A.N.Venugpa1a Gowda,Advocate,, 
No.8/2, First FloorR,V.Road, 

V 	 • 	

• V Bangalore-560 004. 

V 	2. 	 Sri.M.Vasudeva Rao,Addl.CGSC, 
High Court Bldg,Bangaiore-i. 

I 

Suject:— Forwarding ef copies of th Orders passed by V 	
Central Administrative Tribunl,angalore_3 

	

V 	 • 	 V 

K copy of the Order/St ay 	 V i7IULeLV1W Ordr, 
passed by this TribUnal in the above mentioned application(s) 

V is enclosed for information 	 necess3ry action. 
The 3rder was pronounced 

	

I •, 	

• V .V 	

V 

eep  /c 

	

	
uty Registrar 

41"Judicial Branches. 
m* 	• 	 - 	 V 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE:8ENCH: :BANGALORE 

ORIGINAL APPLICATION N01947/1995 
AA 

THURSDAY, THE SEVENTH DAY OF DECEMBER, 1995 

SlICE P ..K..SHYAMSUNDAR. 	 ..VICE-CHAIRMAN 
AMAKRIHNAN.. 	 - MEMBER (A) 

M. Srihari Rao, 
Sf0 Plr'erraiah, 
Assistant Commissioner, 
Air Cargo ôompiex, 
Bangalre Airport, Vimanpuram, 
Bangalore-560 0017. 

By Advocate Shri A..NVenugopala Gowda.. 

Versus 

..Applicant 

Member (Personnel)., 
Central Board of Excise &Customs, 
Ad. II A North Block, 
New Delhi - 110 001.. 

Commissioner Central Excise, 
P..6..No..5400, Queen's Road, 
Bangalore - 560 001.. 

Deputy Commissioner (P & V), 
Customs & Central Excise, 
P..B.. No..5400, Queen's Road, 
Bangalore - 560 001.. 	 - ..Respondents 

By Shri Pl..V..Rao, A..C..G..S..C. 

	

+------•---+ 	 •'• : 
ROER 

	

Mr.. Justice P..K..Shyamsundar, 	Vice-Chairman 

- 

Heard..  

We propose to dispose of. this - app1ication,:àt the 

on stage itself having heard both sides tjrough 
. 	. 	. .. 	 . 	. . 

erein, theapp1icnt's grievance is that he had been 

out and is.asked.toyacate a type IV quarters and 
IIr. 

- .. 



-2- 

asking to occupy type III quarter, to which ofcourse he is 

entitled to. 	He states that his juniors both in rank and 

cadre have been allowed to continue to occupy type IV 

quarters at tiadivala, but he alone has been singled out for 

eviction from the quarters which he is presently occupying.. 

Be that as it may, we thing it proper to direct the 

department to make available to the applicant any type IV 

quarters, occupied iby.  junior to him and that quarter be made 

available to the applicant with the said junior be given one 

type III quarter, now offered to the applicant.. 

The applicant will continue in the quarters he is now 

occupying till the above arrangement is made and would also 

continue to pay only the normal rent, he was paying earlier.. 

The department shall not recover penal rent. 

With the aboe directions, this application stands 

lly disposed of: No costs. 

h 	

- 	
) 

] /1 (VRIStU4AN). . 	 . 	(P..KSHYA?iSUNDRL. 

d 'Jj 	MEMBER (A) 	 VICE-CHAIRMAN . 	•- 
ThR PY  

Gaja 	 . 

fficer 	. 

	

Centra' AdminIStratiVe TrIbUflftt 	 . 
angaIore Bench  
Bangalore 



CENTRAJ, ADMIN I5TPJ.T .IVE TRIBUNAL 
FLNGALOP1E BENCH 

Second Floor, 
Commercial romplex, 
Indiranagar, 
Pangalore_560 p38. 

Miscellaneous Appin .No 	of.96 in 	8 F E B 1996 
Appljcatjcjn No. 	 1947 of 1995. 

Applicant(s) 	Mr.M.Srjharj aao, 

V/s. 

Respondents 	: The Mernber(Personnel),Central. Board of 
Excise & Customs,New Delhi and others. 

• To 

1. 	 Sri.A.1'.Venugopala Gowda,Advatate, 
No.9/2, First Floor,R.V.oad, 
Opp:-Bangalore Hospital,Bangaiore-4. 

2. 	- 	Sri.M.Vasudeva Rao,Addl.CGSC, 
High Court Bldg,Bangalore-1. 	 - 

The Member(Personnel),Central Board of Excise & Customs, 
Ad-II-A,North Block,New Delhi-110001. 

The CommissIoner Central Excise,Post Box No.5400, 
- 	Queens's Road,Barigalore-560 001. 

: The Dep.rty Gommissioner(P&V), 
Customs & Central Excise,P.B.No.5400, 
Queen's Road,Bang.alore-560 001.. 

4. 

S.uject: Forwaring ef copics of the Orders passed by 
Central Administrative Tribunal,Bangalore_30 

V . 	 —x—x—x- 

. copy cf the Order/Stay Order/Interim Order, 
passed :by this Tribunal in the above mentioned pplication(s) 
is enclosed for information and furthr necessary action. 
The 3rdor was pronounced on— First February2l99ó., 

V 	 f• gist ar 
Judicial flranches. 



---•'"-. . - ,--.. '-,-----.-'--.- -,-, , -.-----.--' - 

'Oflic Notes 	Ordo,s of Tdbunst 

PKS(V)/VR(f1A) 

1.2.1996, 

CRDUSCN.M,A.No.31/96 

Heard both sides. While Cte'nsior,are n

'disposed to grant any further  

of time for the applicant to anable hin. 

to shift from the present quaiters to 

another quarters, even so, Shri A.N. 

Venugopal Gowda, for the applicant seer 

one month's time to arraflgeme9ts for 

friis lieflt to shift from the quarters 

which he is presently occupying to the 

new quarters. Hence, we pass this orth 

despite strong oppositioh by the learn 

Standing Counsel,, Shri M.V. Reo. We 

direct the applicant to vacate the 

present accommodation on or b8fore 

'2 	-\'.\ 	1.3.1996. 	. . 

J Send this order to the department 

	

/ 	 for information

Al 

 

_':' •• 	--• ---., _.•- _' 

MEPBER (A) 	VICE CKAIRIN 

TRUE 

Cr 
Central Adjnjstrative Tribunal 

Bang&ore Benth 

Bangalo,e 

-- 



AL 

BCH 

. 	 .... 	Second Floor1  
* 	Comrneráia'l Complex, 

1 . Indiranagar, I 	
BGALCI,E 	560 038. 

Dated 23 SEP1996 
A(PLICATIQ'i NO. 	1947 of 1 

APPICPT(S) 	M.$rtharirao, 
V/s., 

RESPcNDB9 	
' Sri.B.Nanda,Cojrnjssjoner o 	tr f Cen1 Excise, 

Bangalore andanother. 
To. 	 - 

1. 	. 	 • 	 S  * 	 No.8/21 
R.V.aod,Ba6galore.4. 

2. 	 Sri.M.Va54dev4 Rao,Add].CGsc, 
High Court B1dg,Bangajor.j. 

- 

- 	 I 	 S 5 	 - 	 S. 	•• 

- 	 -5 - 

.5 	 -- 	 -S .  

- I 	 -. 	 -. 	 S 	 •* 	 -- 	

.5 

Subject - Fc1rwaring •f copies of th Or'lers passed-by,  * 	. :Gen tj Administrative Tribu -a1,Bangajor3, . 0 

x-x-x-. 
A jcory of the Order/Stayder/terim Onder, 

passed by this Tribunal in the above stated apprlic tio'() 
is enclosed ,for informati,n and further necessary faction. 
The Order was pronounced OflTh4rfpth 4IS .2 



.3 
the Central Administrative Tribunal 

' 	 - 	Bangalore Bench 	- 
Bangalore 

C . 	tppHctionNo 	 %....of 199 

ORDER SHEET (Contd.) 

Date 	 Office Notes 	 S 	 Orders of Tribun& 

.. 

S 	 DPHcIYTVR (w). 

Heard both the learned 
counsel.. At the request Of 

petitioner's counsel, lEaViflQ 

liberty to him to agitate 
recovery of the penal rent by 
separate. U.R.,. we drop thse 

%\ I 	• 	 . 	 xct tHA 18 MA N 

AAAdmini "Tribumnid iatiVG  

Bangalore Bench 	• 
Bangalore • 	 . 5 

 


